
ss Writ,.,. .fIuwIrJ ASADHA I. 1893 (SAKA) W,;I,.,. Answ.rJ 

THE MINISTER OF RAILWAYS (SHRI 
HANUMANTHAIYA) : la) and (b). Yes, Sir. 
A nrw ~tation building with th~ requi,ilC facio 
liti". has bren oanctionro at Chandigarh. 
Arrangemrnts have been made to take up the 
work during the c~nt year and it i. expectoo 
to he compb::ted by the end of 1972. 

(c) 8 units type I and 7 unitl type 11 quar· 
ters for housing ess~ntial Staff at thi. Itation. 
has beton included as a separate work in tbe 
Wort. Programme for 1')71-72. 

All ............ lande. ill the Acco_t. of 
K.... Klaadt uuI Vw.a. .... •• trlea. 

Tnv ....... 

-639. SHRI K. LAKAPPA: Willlh~ Mi· 
ni.ter of INDuSTRIAL DEVELOPMENT br 
plra,cd 10 state: 

(a) whelher it has come 10 the notice of 
Government that Kerala Khadi and Village 
Industries, Trivandrum have committed irre· 
gularities in their accounts and RI. 114 lalc.hs 
have been mislIoffi ; 

(b) if "", whether any inquiry has hren 
conducted; and 

(c) if sn. t he act :on taken or proposed to 
.,... takrn hy G,,,,.rnmcnt in this rt:gard ? 

THE MINISTER OF INDUSTRIAL DE· 
VELOPMENT 'SHRI MOINUL HAQUE 
CHOUDHURY): (a) No. Sir. However. the 
Khadi and Village Indu.tri .. Commission has 
intinlated that utilisation certificates of the 
amount ofR •. 114 lakh. were to br submittr.d 
by the Kerala Khadi and Village lndu.trieo 
Board by July 1968 out of funds received Ly 
it from the Khadi and Village Industries Com· 
mission up to 1966.07. Out of this amount. 
utilisation certificates for R,. 45.94 lakhs only 
wen> outstanding as on 31s. May, 1971. 

(b) and (c). Kerala Khadi and Village .Tn. 
dustrits Board have already deputed two offi· 
cers to colleCI the ut ihsation cert ificates out· 
slanding by tbc enn of May 1971. 

I ... e of Lieeaces to 1I •• 1aea. Ho •••• 

-641. SHRI S. M. BANERJEE: Will the 
Mini.ter of INDUSTRIAL DEVELOPMENT 
Ix- pleased tn ""te : 

tal wheth .. r lome I!cences haVl: been given 

to those Houses whicb come under the Mono-
poly Group; 

(b) if 80, the number of lic"nces given to 
these House during 1971 ; 

(c) th. ",m'S of the Busin.,.. HoUles ; and 

(d) the reasons for deviating from the past 
decision? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMEl\TS (SHRI MOINUL HA,Ql'E 
CHOt'DHlJRY): ,a) to'(c), During the p'. 
riod from 1st January. 1971 to 30th April, 
1971.67 industrial licences and 15 Letters of 
Inlent were i .. u~d to the Compani" belonging 
to or controlled by tho Indu.trial House. which 
prima facil attract the provisions of the Mono-
policies and Reilrictive Trade Practices Act. 
Hou ... ·wise and typ,·wise break up of the Iicen· 
ceo and Letter< of Intent are given ;n th .. state· 
ments laid on th" Table of the House. [Plae.d 
in Library. Sit No. L T -487/71] 

(d) 46 out of the 67 industrial licenceS 
mentionoo abovr w .. rc COB (carrying on bu.i. 
ness) Iicen""". Theoe COB licence'S arc i.sued 
to such undertakings which may have com· 
menced production or which may have taken 
effective ot'1'8 '0 tak~ up production und .. r the 
provision of l"Xemptions applicable to them 
prior to the announcement of tbe new Licens-
ing Policy on 18th February. 1970. A. regards 
the remaining 21 licences. only two licencC\ 
are for setting up of new undertakings. 13 
licences are for substantial expansion of exist. 
ing undertakings and 6 licences are for manu· 
facture of new articles in their existing under· 
takings. Out of the 15 Letters of Intenl. 3 are 
for establiahment of new unde,takings. 7 for 
substantial e~pan.ion and 5 for manufacture of 
new articles in existing undertakings. The 
licences and Letters of Intent w"rc i.sued on 
merits consi"ent with Governm,nt pollcy and 
aC",r following the due procedure applicable to 
each case. 

W( .at if ~ 1Il~ wr-fU ~ Iri1ff 
~~ifp~ 

*642. '*" II(~ fq _ : If,"fir.1f 
lilt ~;ftt ~;m;l ~ ~ rn r..;.: 

('9i) ~ ~~ ~ t\' it ~ ar'\1: 
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